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PENTRAL ALY TN I3 TR
EALCUTTA BEN

: o | ‘Date of fOrder : 18410496
“resent : ‘Honible "r-Justice A.K.Chatterge, Vice-Cha irman,

fon'iile M’ Ms, Mukherjees Administrative fember.
, N / . . .

ASIM KUMAR PaUL

Vs,

UNION OF INDIA & pgs,

| [18<B.Ghosh Dutts, courissl appears for the applicant
and moves this application &s an unlisted motion fodayJ'This be
listed for admission hearing on 12114964 Petitioner shall f‘orthf- |
uith serve the copy of the application on all the Tespondents i th

~ all annexures Respondents shall file reply at least a week befors

_the datag, . , | ' - _

“2e In the meaﬁtime we direct by Wway oP interim me asure

the respondents, Respondents shall be at liberty to seek modifigae
_tion‘gf‘ the interim order on filing reply. | y '

2, . . Let a plain Copy of this order bs handed over to both
the counsel for necessary action,

[ v




